State vs. Rohit
FIR No.440/2020
U/s 25 Arms Act & 411 IPC & 103 DP Act
PS: Krishna Nagar

12.10.2020
Present : Ld. APP for the State is stated to be available through V.C.
Ld. Cl. Sh. Shravan Kumar for applicant through V.C.
Application perused.
The Ld. APP for the State has submitted that the applicant
should be released only on furnishing of bail bond. as the allegations
against him are serious in nature. Howerver. the Ld. Cl. for the
applicant/accused submitted that the accused be released on personal
bond, as on account of poor financial condition, his family in unable to
arrange a surety for him.
The bail record shows that the present accused was
granted bail on 26.09.2020 and yet he is languishing in jail. as he has
been unable to furnish a bail bond to the Court. Keeping in view the
facts and circumstances of the case, the prevailing situation on
account of Covid-19 and in the interest of justice, present application is
allowed. The accused be released on furnishing of personal bond in
the sum of Rs.10,000/- to the satisfaction of the Jail Superintendent
concerned. The Jail Superintendent is directed to transmit the personal
bond of the accused to the Court, at the earliest.
Copy of this order be sent to Ld. CI for applicant through
email

Copy of this order be also sent to the Jail Superintendent

concerned. Order be also uploaded on the website of District Courts.
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(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

STATE Vs. Sohan Pal
FIR No.: 436/2020
PS: Krishna Nagar
U/s: 380/457/411/34 IPC

3117-Fr
;,4I w1TW
AAKANKSHA VYAS
rigrffrrq Zi177
4f4Titf (0)-05
Metropolitan PAR:7isfra
(East)-05

4..

03,

;1(fizi

Court No. 03, 2nd Floor
Wd7i33,5T Th-j,
V-7‘nia COLITIS, D ■.7-

12.10.2020
3rd application U/s 437 Cr.P.0 for bail on behalf of accused, received
by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.
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STATE Vs. Dalip
FIR No.: 298/2020
PS: Seelampur
U/s: 328/379/411 IPC
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Fresh application U/s 439 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
This is a bail application moved on behalf of accused Dalip.
Bail application perused. The present application is U/s 439 Cr.P.0
pertaining to PS: Seelampur. addressed to Ld. District & Sessions
Judge (North-East).

This court has no jurisdiction to hear the

application in hand. Hence, Ld. CI is directed to file the present bail
application in the concerned Filing Centre (North-East).

Copy of this order be sent to Ld. CI for applicant through
email. Order be also uploaded on the website of District Courts.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

STATE Vs. Kishan
FIR No.: 36/2020
PS: PIA
U/s: 392/411/34 IPC
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12.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.
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(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

STATE Vs. Arun
FIR No.: 167/2020
PS: Krishna Nagar
U/s: 379 IPC

12.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.

(Aakan sha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

STATE Vs. Arun
FIR No.: 127/2020
PS: Krishna Nagar
U/s: 379 IPC
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12.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.
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(Aakanks-fia Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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eFIR No.: 011483
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IT-64rV

Metropolitan Magistrate (East)-05
"48 03, 'T6
Court No. 01, 2nd Floor
'75;zi•TiT "cTisc7.,

12.10.2020

V

-•

Fresh application on behalf of applicant for release of vehicle No.
DL-11SH-3081 on superdari, received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

eFIR No.: 025796/20
PS: Krishna Nagar
U/s: 379 IPC
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Fresh application on behalf of applicant for release of vehicle No.
DL-13-SS 5327 on superdari, received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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STATE Vs. Vipin Kumar
FIR No.: 466/2020
PS: Krishna Nagar
U/s: 356/379/34 IPC
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12.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.

,,\--(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

STATE Vs. Munesh
FIR No.: 264/2020
PS: PIA
U/s: 394/411/34 IPC
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12.10.2020
Fresh application Uls 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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STATE Vs. Fahad Ansari
FIR No.: 019437/2020
PS: Krishna Nagar
U/s: 379 IPC

12.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused.
received by way of email.
Present:- Ld. APP for the State is present through VC.
Ld. Cl. Ms. Priyanka Bhardwaj for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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STATE Vs. Raju @ Sripal
eFIR No.: 01/2020
PS: Krishna Nagar
U/s: 380/411/34 IPC

12.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.

10/SHO of PS concerned to file reply on 13.10.2020.
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(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

STATE Vs. Rahul @ Shakti
FIR No.: 147/2019
PS: Krishna Nagar
U/s: 25 Arms Act

12.10.2020
Application taken up today as 10.10.2020 was holiday.
Present :

Ld. APP for the State is present through Video Con ferencing.
None for applicant through V.C.

Motorcycle bearing No.
The present application for release of vehicle
DL5SAG9905 on Superdari has been filed by the applicant.
Reply has been filed under the signature of SI Narender Pal Singh wherein it is
submitted that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of IO, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
1.
Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.
3.
The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.
10 shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
2.
10 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
4.
10 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
5.
I0 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
concerned for compliage. Order

also uploaded on the website of District Courts.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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12.10.2020
Present:-

STATE Vs. ARYAN KHAN @ TABREZ
FIR No.:242/2020
PS:PIA
U/s: 380/411 IPC

Ld. APP for the State is stated to be present through VC.
LAC Ms. Sunita for accused through V.C.

Clarifications received from the Jail Superintendent concerned, in
terms of the previous order of this court. As per the reply of Jail Superintendent
concerned. the accused is lodged in Jail in FIR No. 242/20 PS: PIA instead of FIR
No. 272/2020 PS: PIA.
Bail application perused. Reply of 10 perused.
Ld. Cl. for the accused has submitted that accused is in J/C since
09.09.2020. Ld. Cl. has further submitted that accused is not a previous convict.
It has been also submitted that accused has been falsely implicated in the present
case
Ld. APP for the State has opposed the bail application of the
accused stating that allegations are serious in nature. As per the reply of 10.
accused was apprehended on the spot alongwith the case property and he can
commit similar offence in nature and he can also threaten the complainant in
future.
Heard both the parties.
In the present case, the accused is in J/C since 09.09.2020. Case
property in the present case has already been recovered. The reply of the 10
shows that accused has been in the custody since more than a month. The reply
of 10 has also not revealed any previous involvement of accused in any other
case. Further. the aspect of de-congestion of jails in light of Covid-19 pandemic is
also a relevant consideration. Keeping in view the facts and circumstances of the
case, accused is admitted to Court bail on furnishing of bail bond in the sum of
Rs. 10,000/- with one surety in the like amount subject to the conditions that :1.
The accused shall cooperate with the 10 during the investigation.
2.
Accused shall not indulge in similar offence as that of which he is the
accused.
3.
He will not try to tamper with the evidence and will not try to contact
the complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent to
the Id. Counsel for the accused on his email ID and copy be also sent to the Jail
Superintendent concerned for information to the accused. The Jail
Superintendent concerned is directed to inform the family members of the
accused of the factum that the accused has been granted bail in this case. Order
be also uploaded on the website of District Courts.

(AakarisiaVyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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12.10.2020
Present:

Ld. APP for the State.

Sh. Kundan Chadravanshi, Ld. Counsel for applicant is
present through V.C.
Application perused. Reply of 10 not received. 10/SHO
PS concerned is directed to file reply on the present application,
positively on 15.01.2021.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

State Vs. Rishu Kumar
FIR No.: 264/2020
PS :PIA
U/s:394/411/34 IPC

12.10.2020.
Present :

Ld. APP for the State is present through Video Conferencing.
Ld. Counsel for accused is present through video conferencing.
An application for grant of bail u/s 437 Cr.P.0 is moved on behalf of

accused Rishu Kumar.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that the accused is in JC
since 02.10.2020. Ld. Cl. has also submitted that the accused has been falsely
implicated in the present case. Ld. Cl. has further submitted that accused is not a
previous convict. He has also submitted that investigation of the case has already
been completed.
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature. He further submitted
that investigation of the present case is still pending.
Heard both the parties.
The allegations are serious in nature. It is alleged that on
27.09.2020. complainant hired an Auto for going to Nizamuddin bus stand and one
person was already sitting in the auto and on the way one more person boarded
the said auto. Further. on the way, accused alongwith the co-accused robbed the
complainant of 5000/- and his mobile phone and gave beatings to him and threw
him out of the Auto. As per the reply of 10, during the course of investigation,
present accused alongwith the co-accused were arrested with the above said
auto. on the secret information. Investigation of the present case is still pending.
Further. as per the reply of the 10. the TIP of the present accused is listed for
today, before the Jail Duty MM concerned. In view of the gravity of the allegations
and the fact that investigation is still pending, the present bail application of the
accused is dismissed.
Accordingly. bail application disposed off. Copy of this order be sent to
Ld. Counsel for accused on his email ID.
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STATE Vs. Zeesan Bhure
FIR No.: 95/05
PS: Krishna Nagar

12.10.2020
Application taken up today as 10.10.2020 was a holiday.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
The present application was required to be put up with the
file today. However, the Ahlmad has informed the Court that the file
cannot be put up today, as it has not been called from the Record
Room.
Let the present application be put up with file on
13.10.2020.
Copy of this order be sent to Ld. CI for applicant through
email. Order be also uploaded on the website of District Courts.

—
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

